7561 Written Arswers

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes. If an exception is
made the officer will be treated as a
non-official and charged market rent.

(b) About 340 in so far as General
Pool residences are concerned.

.

(¢) These aliotments were made a
long time ago and it would be difficult
to go into the reasons for allotment in
each case. However, each case is now
being reviewed.

Shri Rishang Keishing: What are the
conditions under which government
officials who own houses here in Delhi
can live in government quarters and
rent out their own houses?

Shri Mehr Chand Khanna: There
are a number of officers who own
houses in Delhi but are still living in
government residences. So we have
divided the problem into two parts:
(1) as regards those who own houses
and have been living in government
houses and (2) as regards those who
have their own houses and wish allot-
ment of government residences. As
regards the latter category, 1 have
stated that if an officer whn owns a
house wants a2 gavernment residcnce,
we are going to treat him as a non-
offinial and charge him full market
rent. As regards previous cases, each
is heing looked into.

Mr. Speaker: The Question Hour is
over.

WRITTEN ANSWE!S TO
QUESTIONS

Enquiry into Affairs of M /s. Sahu Jain
Group of Companies

*761. Shri A. K. Gopalan: Will the
Minister of Finance be pleased to state:

(a) whether the Inspector appointed
to go into the affairs of M/s. Sahu-
Jain Group of Companies has submit-
ted any interim report to Government;
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(b) if so. the
report; and

main contents of the

(c) the action taken thereon?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) No interim report has yet
been submitted by the Inspector.

(b) and (c). Do not arise.
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The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) In the layout plan of
Jangpura Colony which was approved
by the Delhi Development Provisiona!
Authority in.1957, as well as by the
Delhi Municipal Corporation, a site for
a primary school was provided near
the Eros Cinema. The site was allot-
ted tc the Jain Education Society on
application.

(b) Yes, from a section of the
residents.

(c) It is not considered desirable to
cancel the allolment made necarly itwo
years ago.





